
OPEN CO RT 

CENTRAL ADMINISTRATIVE TRIBUNAL 	ALLAHABAD BENCH 

I 
	 ALLAHABAD. 

Allahabad this the 16th day of May 2001. 

Hon'bie Mr. 

Hon'ble Mai 

Justice RRK Trivedi, Vice-Chairman 

Gen KK Srvasava, Member-A 

Original 	 of 1993.  

1. Lalit Kumar, S/o Raja Ram, 

R/o K•lchitra, Bargarh, Banda. 

2. Rames war Prasad, S/o Har Sahay, 

R/o V 11. Murka, Distt. Banda. 

3. Jai N rain, S/o Shy m Lal, 

R/o K lchitra, Bargarh, Banda. 

4. Indra Pal alias Sadhoo Ram 

S/o A ar Math, R/o I 

Distt. Banda. 
alcnitra, Bargarh, 

Applicants 

C/As Shri Anuparn snukla 
Snri KK Mishra 

Versus 

1. 	Union f India through Secretary, 

Minist y of Defence, 

New De hi. 

2. 	Director, iiiitary 

Army Leadquarter, 

New Delhi. 

arm, 

3. 	Dy. Director, Centra 

Luckno .  

1 Command, 

4. Milita y Dairy Farm Officer, 

Allaha ad. 

5. Office Incnare, Military Farm, 

Depot, Bargarh, Banda. 

C/Rs Sri Raeev Sharma, 
Sri S.C. Tripathi 

i R.C. Joshi 

...Rasp° dents 



co, 
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Alongwith 

Original Ap lication no. 1410 of 1997. 

Bodi Ram, S o late Yarnuna Prasad, 
R/o Village Manarja, Post Office Moria, 

Distt. Shah ji Maharaja. 

Appli 

ti 

C/A Shri KK Mishra 

AlongtAitn 

Original Application no. 156 of 1998 

1. Indra Pal Yadav, S/c Sri A.P. Yadav, 

R/o Village Marha, Via Bargarh, 

Distt. Banda/Sahu Ji. Manaraj Nagar. 

2. Tej Bali Singh, S/o late Shri HS Singh, 

R/o Military Farm, Bargarh, 
Distt Banda/Sahu Ji Manaraj Nagar. 

Applicants 

C/As Sri KID Mishra 

Versus 

1. The Union of India through the Secretary 
Army Headquarter, New nwlhi. 

2. The Director Genera:, Military Farm, Army $Igrs, 
CMG's Branch, RK Puram, West Block III, 
New Delhi. 

ant 

3. 	The ndrector, Military Farm, H Ors Central 
Lucknow. 

4, Military Dairy Farm Officer, Allahabad. 

5, The Officer Incharge, Military Farm Depot 
Banda. 

Command, 

argarh, 

6. 	Ram setwak Yadav, C/o Officer Incharge, 
Military Farm Depot, Bargrh, Banda. 

Respondents in 
OA 1410/97 & 
OA 156/98 

C/Rs Sri R. Sharma, Sri R C. Josai 
Sri SC Tripathi 
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I • 

Honible Mr. Justice RRK 

A the questio 

// 

R (Oral).  

ivedi, V.C.  

of facts and law involved 

are similar  in all the , they can be decided 

a common order against w 

have no objection. 

2. 	In the above 

for a direcion to the r 

their servies and give 

fresh recru*ts and the 1 

It has also been prayed 

they may be paid the sam 

regular employees. 

ch the parties counsel 

the applicants have 

spondents to regularise 

hem preference over amw 

boors provided by con actors. 

that till their regul isation 

pay and allowances as 

prayed 

by 

3. The facts in s 

are serving in the Milit 

last many y ars. Their 

application/  twkduring th 

The grievance of the app 

fully discharging their 

complaint against their 

order tiley Were terminat 

4. The respondent 

and Suppl counter affida 

the applicats worked wi 

stated thei application 

But before their applica 

rushed to the Tribunal. 

ort are that the appli ants 

ry Farm, Bargarh, for 

ngagemen;Las stated in the 

period from 1976 - 1 84. 

icant is that they wer faith-

uties. There was no 

ork and conduct. By ark oral 

d from engagement. 

have filed counter affidavit 

it. They have admitted that 

h them. However, it n 

have been under consi 
cArypi 

ions 	decidedIthey h 

:n para 10 of the Supp 

s been 

eration. 

ve 

• • • 



7. 	No order as t o t$. 

/ pc/ 

A 

// 4 

davit filed 25.04.2001,it has be on counter aff 

stated as under :- 

That, however 

en the vacanc 

partment of 

plicants woul 

d they would 

esh appointme 

it is stated that as and 

would be available in the 

respondents, tne cas- of the 

be considered svmpath tically 

given preference in he 
41 

tl 

w 

d 

a 

a 

f 

5. 	Le rned counsel 

submitted th =t at present 

nas also bee submitted t 

provided war when ever i 

to fresh recruits and the 

contractor. 

6. 	In the circumsta 

dispose of t ese Ohs final 

the applican s shall be pro 

available and their engage 

basis against fresh recrui 

by contractor*. Their cas 

be consideredi when ever th 

or the resbondents ha 

here is no vacancy. 

t the applicants shal be 

is available in pref rence 

about provided by any 

es narrated above, we 
`"---to the respondent 
with the directionLt,  

ided work when aver it is 

nt shal1.hUeferential 

or the labour pro-yid d 

for regularisation sh 11 

vacancies become available. 

t 

t 

Vice-Chairman 


